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CIRCULAR

In order to provide speedy and quick relief to the Consumers, the
Government of India, Department of Consumer Affairs, vide its DO letter No. J-
24/87/2022-CPU dated July, 16, 2024 has scheduled the “"National Lok Adalat”
on 14" September, 2024 and Presidents of al| the State Commissions and District
Commissions have been directed to identify such matters (Consumer Complaints/
First Appeals) where there is possibility of amicable settlement and refer those
matters to the “National Lok Adalat” with the consent of both the parties.

In case, the parties/their Counsel are interested for early disposal of their
matter by mutual settlement through “National Lok Adalat” scheduied to be
held on 14" September, 2024, they may approach to the concerned State
Consumer Disputes Redressal Commission or the District Consumer Disputes
Redressal Commission for referring their matter to the “Lok Adalat” for mutual
settlement.

This issues with the approval of the Hon’ble President.

b WD

(Igbal Ahmed)
Joint Registrar

Copy to:-
£ Learned Counsel/Parties - For information please.

& SO (IT) ~ For uploading the Circular on the website of the NCDRC
L A2 Notice Board



Secretary
Government of India
Department of Consumer Affairs

© fafr ey, wnE
NIDHI KHARE, 1A.8.

D.O No. J-24/87/2022-CPU

July 16, 2024

T Denn ek,

As youare aware, consumer commissions under the Consumer Protection Act,
2019 are expected to provide speedy, hassle free and inexpensive disposal of cases,
preferably-within three months and in cases of investigation, within five months.

- 2. Department of Consumer Affairs has been taking initiatives to ensure speedy
redressal to corisumet disputes throligh mediaton as happened during National Lok
Adalat held on 10" November 2022.

3. Looking at the success of resolution of consumer cases ‘through mediation,
Grahak Madhyasthta Samadhan was started, which was held .on every last Saturday
of each month. Your consistent efforts in. fagilitatiting disposal through mutual
settlements have resulted in lowering of pendency. of cases.

4, In view of the above, it is to inform that National Lok Adalat, is again bsing
;s;;:;hédu[é:d on 14! September 2024. District / State Consuimer Dispute Redressal
‘Commissions should start identifying -such consumer complaints where there exists
ah elerment of mutual settlerient. Both parties should be counselled for -arriving at
mutual settlement so that these cases can be referred to the upcoming National Lok
Adalat.

5. Detailed reports on the outcome of these initiatives may be shared, which may
include the number of cases referred, number of cases disposed off and the total
amount settled. ‘Special emphasis may be given to the longest pending cases so that
the age of pending cases may also be brought down.
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6. | look forward to your unwavering commitment to safeguarding of consumer
rights and speedy and effective dispute resolution through mediation.

Yours Sincerely,

Sd/

(Nidhi Khare)

Hon'ble Presidents of all State Consumer Dispute Redressal Commissions

Hon'ble Presidents of all District Consumer Dispute Redressal Commissions

Copy to:

1. Hon'ble President, National Consumer Dispute Redressal Commission, New
Delhi

\Aegistrar, National Consumer Dispute Redressal Commission, New Delhi
3. Registrars of all State Consumer Dispute Redressal Commissions

4. Registrars of all District Consumer Dispute Redressal Commissions

{Nidhi Khare)
Secretary, DoCA



